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OEN'ttcAt.. ADMINISTPATIVE ThIBUN.AL 

ral.JWAHATI 	6 Ufl_ 

ORIGINAL APPLICTIUN NO. 	O 

r 	a 	• 	 . . . . . . . App ii can t. 

Versus 

Union of lndia & Ors • . • . . . . . . . 	Respondents. 

For the Pp1icant(s).( 	c 
7 /4 	- 
'' 	 tL 	\f)) 

For the Respondents. 	 . 

..-".' - 	 --.---.-,- 

NOTES OF1H 	rir 	DATE.! 	 oRp_E_R,  
poll 

r 23 .11 .O present : The Honble Mr Justice 
This 	p:l;Or is in form 	 D.N.ChoudhUry, Vice- 
but i. 	 c n 	 chairman. 
Pc' 	. .f'':'.. 	!c 

Heard Mr GP.Bhowmick, learned 

for .;. 	 ounse1 for the applicant and Mr J.L. 

tSarkar,learned Railway standing 
—v..  

FoUnsei for the respondents. 

Dy. RegiZ. 

	

	 Application is admitted. Issue 

usual. notice. Call for the records. 

List on 2.1.2001 fOr written 

statement and further orders. 

Heard Mr Bhowmick,learned counse 

or the applicant on the interim 

order • Also heard Mr Sarkar, learned 

ailway standing counsel for the 

cespondents. 
Issue notice to show cause as to 

aiw-L 	
why the interim xder as prayed for 

2?/$
hal1 not be granted. Returnable by 

2.1 .2001. Meanwhile, the respondent 

'hall allow the pp1ican 6iiin 

4Ji* 	the pan Da].la at Tinsukia Railway 

Station as was done earlier. 

vice-Chairma 

/Th 	 pg 

fvk
No .  k 	k) 

T 
C C 

1' L 	, 



0 .A . No . 404/2 000 

2.1.2001 	Four weeks time is allied 

to the respondents to file 	 \ 
writtenstatement on the prayer. 

of Mr.S. Sarma, learned counsel 

appearing on behalf of the respon- 

-dents. 

J40 List on 31.1.01 for written 

statement and further orders. 

Vice—Chairman 

mk 

AtO 	 rçr'ak 

OA 

28.2.2001,, 	Four weeks time allowed to the 

: 	
. 	'respondents 	for 	filing of written 

statement. 	List 	it 	on 	4.4.01 	for 

àrders. 	Interim order shall continue. 

VChairman 

• 	nkm 
• 

4.4.2001 	 Further 	four 	weeks 	time 	allowed 

V V 	 V  to 	the 	respondents 	to 	file 	written 
V 

• 	 V 

V 	 statement. 	List for orders on 2.5.01. 
V.' 

•t V . VV . • . 

Vice-Chairman 

- 	
V nkm 

?0CAfVfp 	 / 

V V 	 I 

J 
• 4.5.2001 	• 	 Your weeks time alloVwed  to the 1 respond- 

ents 	to 	file 	written 	state m ent. 	List 	fbr 	orders 

on 8.6.01. 

V 

• 	 VChafrman 
V 	 •' 

nkm 	
/ V 
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the, ftegistry . 	Date 	 Order. df the 166n1 T 

	

I 8,6.01 	 .Mr,B.C.Pathsk, Addi. C.G.S.C., asked for 

time to file written statement. 

List on 9-7-2001 for order, 

Jivp 

Mb 
Msmta r 

trAA, 

1a 

11.7.01 

-k 

• 	
. 

No written statement so far 

filed, Mr.h.Chakraborty learned counsel 

onbehalf of Mr.J.L.Sarkr learned 

coansel for; the applicant prays for 

I adjournment Prayer is allowed. List On 

17.8,01for filing of written statement 

and further orders, 

1m 
	 Vice_Chairman 

By Order 

L-----V 
Vice-Chairman 

mb 
14,12.0 	At the request of learned counsel 

for the applicant case is adjourned to 

19 12.01 for disposal. 

C CICJ\ 
in 	 Member - 

4& 

17 * 8.03 

I lm 
19.9.0: 

Mr.JiL.$arkar learned counsel 

Lppeariflg on behalf of the resndents 

>ras for 4 weeks time to file written 

tatement. Prayer is accepted. List on 
9.9.01 for filing of written statement 

nd ftxrther orders. 

Member 
List again on io/io/oi to enable 

respondents to file written state 
ert. 

I 	
- 
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Notes of the Regtry :.Ordet' of the Tribüná 

Li;t cn 2341.01 a1oxith Q.A. 
4O/C)Q). Th ret uy 1e 

rittn ctatement 4tbtn 3 *eks 2rm I 

tday. 

i 	- 

tH 
fL/ 

17 	/ 	
19.12.2001 

a 

nkm 

Prayer has been made on behalf 

of Mr.J.L.Sarkarlearned Railway Standin4  

counsel for adjOurnment of the matter.' 

Prayeria-llowed. List on 14.12.01 for 

'hearing, 

Vice-Chairman 

Heard the learned counsel for the 

parties. Hearing concluded,. Judgment delivered 

in open 'tourt, kept in separate sheets. Thë' 

application is dismissed. No order as to costs. 

Vice-Chairman 

- 

t¼ 

Pc'- 

23.11.0 

It 

4 	., I 



IN THE "CENTR -AL ADMINISTRATIVE ''RIEUNAL 
GUWAHTI BENCH 

Original Appliation 403 of 2000 

With' 

Original ApplicaLion No.404 of 2000.  

Original A ppliaion N o.405 of 2000 

and 

Original App1iicaon No.412 of 2000 

Date of decision': Thisth 19th day of December 2001 

The Hon'ble Mr Jusd.ce D.N. Chowhury, •Vice-Chairrnan 

L 	0.A.No.403/20O0 	i : 

Srnt Sefali Mazurrider, 
Wife of Late Nanigopal Mazurnder, 
Barpathar, Misionpara, 
T:insukia, Assam. 

II. 	O.A.No.404/2000 

Sri Lakhindar Shah, 
S/o Shri Munilal Shah', 
New Court Road 
Tinsukia, Assam. 	:1 

011 

\rll~ 

flL O.A.No.405/2000 

Shri Ram Naresh Shah, 
I S/o Late Janak Shah, 
• Railway Coldny, 

Tinsukia, Assam. 

IV. 0.A.No.412/2000 

Shri Swapan Chowdhury, l 
• Sb Late Brajendrá Lal Chowdhury, 

Pachim Sripuria, 
Ti.nsukia, Assam. 

By Advocates Mr C.P. Bhornik, Mr A. Verma, 
Mr R. Hazarika and Mr S. Rot. 

-versus- 

The Union of India, thtoigh the 
General Manager, 
N.F. Railway, Maligaon,Guwahati. 

The Chief Corn mercial.Manager, 
N.F. Railway, 'Maligaon, CuwahatL. 

The Divisional' Railway Martager (C), 
N.F. Railway, Tinsukis. 

The Divisional Corn rnerdai Superintendent, 
N.F. Railway, Tinsukia. 

The Manager Catering, 
N.F. Railway, Tinsukia. 

By Advocates Mr J.L. SarkAr, Railway Counsel and 
Mr.H. Chakraborty. 

............. 

• 	i i , " 

Applicants 

Respondents 



0 R D E R (ORAL 

CROW DHURY J. (V.C.) 

All these applications were taken up together since they involve 

corn rnon questions of law and similar facts. 

The applicant in O.A.No.403/2000 is the shfe and the applicants 

in the other O.A.s are the sons of Corn missioned Vendors, since deceased, 

under the Railway Catering Unit. In these applications the applicants 

rol  have sought for a direction on the respondents to engage them as 

Commissioned Vendors under the Railway Catering Unit on compassionate 

ground on the death of their husband and father respectively. 

Mr A. Verma, learned counsel for the applicants, strenuouaiy 

contended that the Railways being an authority is duty.  . bound to consider 

the case of these applicants for engaging them as Corn missioned Vendors. 

• 	4. 	Mr H. Chakraborty, learned Advocate appearing on behalf 

of Mr J.L. Sarkar, learned Railway Counsel, mainly questioned the 

maintainability of the applications apart from the other grounds raised 

• in the applications. In my view the subject matter is beyond the. 

jurisdiction of the Tribunal. The jurisdiction, power and authority of the 

Tribunal is.. delineated in the statute confining to the rectuitrnent...as well as 

service matters concerning the persons mentioned in Section 14 of the 

Administrative Tribunals Act, 1985. Service matters are defined in 'Clause 

(q). of Section 3 of the Act. Any other matter mentioned in Clause (q) 

is. to be read ejus dein generis, i.e. and therefore, it must be analogous 

to any of the clauses mentioned under (i) to (v). 

5. 	For the aforesaid reasons I accept the contention raised, by 

Mr H. Chakraborty and this Tribunal has no jurisdiction to continue with 

the proceeding. The applications are thus dismissed, leaving it open to 

the applicants to take appropriate measure before the appropriate forum 

as per law. Considering the plight of the applicants, as a special case, 

the interim orders passed earlier shall continue for a month to enable 

them to take appropriate steps a per law. 

• 	No order as to costs. 

Scj/ VICE QAIRNAN 
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IN THE CENTRAt ADMINISTRATIVE TRIBUNAI :GUW½I-I1ATI BENCH 

AT GUW2i24TI. 

(An Application under section 19 of the Central 

Acbninistrative Tribunal Act, 1985) 

Cetr ii 	flvp Tbun1 	
0 .A. No. 	0 	OF 2000 

.mi. 
W(W LUJJ 	J 	Sri Lakhinder Shah... Applicant. 

- : 

Giawaliatt 	uh 
- 	 Union of India & ors... Respondents. 

I N D E X_  

Sl-No. 	 ge N. 

19 Application  

 Verification 	- 	- 

 AnnexureASGRJcS-  --.  

4, Ann exure  

5. Annexure 

6 • Annexure 	J 	- . - 	. 16 
7 • Anne xure  

8. Annexure  

Filed by 

Avo C ate. 

) 

/ / / / 
	

/1 
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IN THE CENTRL ADMINISTRIVE TRIBUN?J.j : GUW,-II BENCH 

AT GUW3XII. 

An application under section 19 of the Central 3mini-

strative Tribunal Act, 1985. 

0 

B E T WE 
ç- !T 

• Sri Lakhinder Shah. 

ri 	 I 
son of Shri Munilal Shah 

u 	9b 	 resident of New Court Road 
I 

P .0 • P .S • and District Tinsuki a, As san. 

-Versus- 

1.Union of India 

Through the General Manager, 

N.F.Railway, Maligaon, Guwahati- 11 

2.Chief Commercial Manager/General 

N.F.Railway,MaligaOfl, Guwahati- 11. 

3.Divisional Railway Menger(C) 

N.F.Rajlway,Tirisukias P.O. Tinsukia. 

4.Divisional Commercial Supdt. 

NJ.Rajlway,Tiflsukia, P.O. Tinsukia. 

5.Manager Catering, 

N.F .Railway , TiflsUkia 

p .0 • Tinsuki a... 	REONDENTS 

PARTICULARS OF THE APPLIC22IQ 

1. PARTICULARS OF THE cRDER 

]5 MADE 

This application is not directed against any 

particular order but has been made for a direction from 

Contd.2... 
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-2- 

honourle Tribunal for appointing the applicant as 

commission vendor Pan-dalla under catering unit Tinsukia 

N.P .Railway and to give him all other benefits at par 

with other commission vendors. 

2 LIMI TATION 

T`Y-1 1 1"l The applicant declares that the instant application 

has ]een filed within the limitation period prescribed 
I d 

L- 
unde4 section 21 of the Central Administrative Tribunal 

I 

\. 	
at0jL98 

F 

3,JURISDICTIN:- 

The applicant further declares that the subject matter 

of the case is within the Jurisdiction of theAdministrative 

Tribunal. 

4F4CTS op - 	s ;- 

4.1. 	That the applicant is a citizen of India and as 

such he is entitled to the enforcenent of his rights and 

privileges guaranteed under part-Ill of the constitution of 

India and other law of the land. 

4.2. 	That the applicant in this application assails the 

illegal and arbitrary action of the respondents in 

depriving the applicant from his genuine claim of appoint-

ment as a commission vendor of Pan-Dalla under Catering unit 

in Tirisukia Railway Station 

4.3. 	That the applicants father 	Munil&. Shah w 

was initially a licencee of N.F.Railway with respect to a 

Contd. 300.00 

I] 



-3- 

PaflStall at Tinsukia Railway Station since the year, 

1970.In the year 1984 the Pan-stall was taken up by 

' ..•)_- 1J 

I 

N.? .Rai1wy, to run departmentally by appointing commi-

ssion New vendor under the Railway C atering unit. In th 

his new arrangement the Vendor used to sell items 

Arovided by the catering Manager and they get Commission 

A sell proceeding as per item the wise scheduled rate. 

Ts new arrangement was made in terms Of CCS/G/MLG's 

Letter No.c/56/1/1)/16/1 dated 7-10-83. 

The respondent No • 3 time to time issued order 

engaging Munil&. Sah, as commission Vendor at Tinsukia 

Station for P-Dala, mentioning the rate of commission 

viz, 

On cigarate 2% 

On pan 	12% 

On Pket food 2% etc. 

4.49 	That after the new arrangement the applicant's 

father becaiie commission candor under the catering Deptt. 

N.? .Railway, Tinsukia and got the Commission Vendor 

licence.Me was running the busiress to the 	full 

satisfaction of the Railway Authorities of Tinsukia and 

at no point of time he was disturbed by the Railway 

i.tthorities while renewal of his licence. 

A few copies of renewal of the order of Engagement 

of Commission Vendor appointing further of the 

app&ic ant are filed here to and marked as 

nnexure 'A' Series. 

4.5. 	That in the year 1988 the applicant's father 

Munil&. Shah had developed some mental problem and the 

"Al Contd. 4.000 

H 
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- 4 - applicant was appointed as helper 

to his father by the Rly.Deptt. being the eldest son 

vide order No.33 dated 22-7-88 issued by the Divisional. 

Medical Officer, N.F.Rly.Tinsukia. Suddenly in the month 

of July 1988 Munilal Shah left the house without any 

information and till date his where about is not known 

Under such circumstances the applicant oh being allowed 

by the Respondent No.5 used to run the Pan-Dalla under 

the sue terms and conditions and was depositing the 
_-NOVLWJ 	I sell proceeds and licence fee till the date without 

F - 	
y break and in this manner he was running the Pan- 

Dalla upto the full satisfaction of the Railway itho-

rities in absence of his father and till date he is 

running the sane. 

A copy of the helper certificate dated 22-7-88 

hereto and marked as Annexure B. 

4.6. That in this manner 7/8 years passed bitt Munilal. 

Sa.h did not return and he was not trac able then the 

applicant authority to engage him as a regular commissiOn 

vendor in place of his father, bu' b the respondent authority 

time to time gae the application the impression that 

the matter is under consideration and the also remained 

contended as he was alloed to run the pan-dalla as usual. 

4.7 • That on one such occupation when the applicant 

approached the Respondent they asked him to bring 

Legal Heir Certificate. Your humble applicant obtained 

the sane from the office of the Deputy Commissioner, 

District Tinsukia Vide Memo No.TAI.5/96/pt/175 dtd. 

10-10-96 and submitted the sane to the same in the office 

of the Respondents. 

ii 	 ontd.5..... 
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H 	 . copy of the Legal Heir Certificate dtd. 10-10-96 

issued, from the Office of the Deputy Commissioner 

Dist. Tinsukia is filed hereto and marked as 

nnexure 'C'. 

4.8. That after submission of the Legal Heir Certificate 

f in o der waspassed Vide Memo No.c/56/D/16/1Pt-II dtd. 

17-4 	c 7 by the Chief Commercial Manager/General Maligaon 

to te effect that the plicant will have to obtain a 

succssion certificate as the Legal Heir.Certificate was 
cne1 	'j 

igned by Deputy commissioner himself but by some one 

for Deputy Commissioner. In this way  the case of the 

petitioner was kept under consideration for long by the 

Respondent authority. 

A copy of the order dtd. 17-4-97 is filed here 

to and marked as An anneure 'D. 

4.9. 	That it is pertinent to mention that the 'sstt. 

• Manager Department of catering/Tinsukia, N .F .Railway. wrote 

a letter to the Chief Commercial Manager/Catering N .F. 

Railways Maligaon, Recommending the name of the applicant 

for t  engagement as commercial Vendor vide letter dtd. 

23-9-96 but formal order was not passed. 

A copy of the letter dtd. 23-9-96 is filed hereto 

and marked as Annexure '. 

4. 10. That the applicant has made several representations 

through pror channel to the respondents and he made the 

last representation on 6-11-2000 but till date no action 

COntd.6.... 

0 

Ii 
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has been taken by the respondents. 

A copy of the last representation dtd. 6-11-2000 

is filed hereto and marked as Annexure 'E. 

4.11. That the applicant begs to state that the said 

Pan-Dalla is the only source of livelihood and if the same 

is snatched away by the Railway Authority his whole family 

ome on the street and they will be bound to lead 
r1? 	 i 

owa4s the valley of death. 

4.12. 	That very recently your humble applicant could 

lrnthat the respondents are going to issue licences to 

fresh candidate depriving the applicant and isome other 

similar places persons namely Sri Naresh Shah,Sef all 

M.azumder and Bakul Bala Choudhury etc • The Respondent No.4 

verbily told them on 15-11-2000 that they will be totally 

disengQged sOOn. 

5. GROUNDSFOR RELIEF WITH LEGAL PROVISION 

5.1. 	For that in-action on the part of the reondents 

in not engaging the applicant as commercial vendor (Pan-

Dalla) is illogal and arbitrary. 

5.20 	For that H-eee-Qi- 

ri the applicant deserve to be engage as he is working sthce 

last 12 years. 

5.3. 	For that non-engagement is violative of Article 14, 

19 & 21 of the Constitution of India being arbitrary and 

whimsical. 

Contd. s.... 
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5e4. 	For that the applicant is entitled to the relief 

under the directive Principles of State Policy. 

5.5. 	Fr that the applicant has served the respondents 

for long 12: years in the hope of setting the licence of 

commission Vendor(Pan Dalla) hence, any action of the 

respondents to deprive the applicant will not be tenable in 

the eye of law. 

-- 

For that inaction of the respondents have resulted 

• 	in cdmpiete isolation of the constitutional mandate more 

particularly the Zrticle 23 of the Constitution of India 

rd.nd laws frne there under. 

5.7. 	For that atior'in action on the part of the resp 

ondents have violated the various guide lines issued by the 

Govt of India 

5.8. 	For that in any view of the matter the actioW 

inaction of the respondents are not sustainable in the 

eye of law and they be directed to engage the applicant as 

commissioner Vender. 

6 .DETILS OF REMEDIES EtJSTED 

That the applicant declares that he has exhausted 

all the remedies available to him and there is no alternative 

remedy available. 

2. METERS IT PREVIOUSLY FILED OR PENDINkG IN ANY OTHER 

COURT. 

- The applicant further declarez that he has not previou- 

• 	sly filed by application, writ petition or suit regarding 

A(F i 

Contd.8. . . . 
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these grievances in respect of which this application 

is made before any other court or before any of the Bench 

of the Tribunal or any other Authority nor any such 

application, writ petitione* Or suit pending in any of 

them. 

8. RELIEF SOUGHT FOR 

rTT. 	 In view of the facts and circumstances mentioned 

- 

	

- 	
abO e the applicant pressed for the following relief:- 

8,14 The engagement of the applicant as commission Vendor 
I 

, 	(Pad Dalla) 

8.2. COsts of the application. 

8.3. Any other reliefs the Honourable Tribunal may be 

pleased to grant. 

9, INTERIM RELIEF PRAI'ED FOR 

During the pendency of this application the 

applicant praye for the following interim relief. 

9.1. A direction may be given to the Respondent to allow 

the applicant to run the Pan-Della at Tinsukia railway 

station. 

10. This application has been filed through Advocate. 

110 	PRTICULR OF THE IPO, 

IPO NO. Q(i £• ° 3  4 7 
Dcte 	9J //.2000 

P.YABLE ?4T: 	 cvthie 

	

cvi 	 12 • LIST OF ENCLOSOURES, As stated in the index 

Verification... 



I Shri L akhi nder Shah son of Muni. 1 al Shah 

aged about 32 years, the applicant do hereby solemnly 

declare that the Statnents made in paragraphs 

are true to my knowledge and those made in 

h, 7 	
paragraphs are true to my infonmation 

NOV 	lind the rest are my humble submission before this 

\T1i 	 jn ble Tr.bunal. 

I have not suppressed any material facts of 

the case. 

nd I sign the verification on this the 

day of Novther 2000. 

C14 ~-091 Ae ~d 11 C- 

DcL2aANT. 
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chi.cl: CoI1i1rt(ici1 .1)p(.1 S,__J;/•_7 . 	I 	I ' " 	I V ;A 	 Mn.Llgaori 	(i auliz.(t11 ! 

v" 	 1)iCC1, tho 	fO8 

• ub : — tjoIntinent of. COnhiili5.iOfl /e 	 or/13-9f. 	on 
Ccitiiinlssion basIs at jl__ 

Rf :- Your applicatiOn t a td_ /( 	. 

• 	 . 

• 	With reference to you' appidati.on you are -p.p:iirIt-ed as Commission 
1 •• • • • • 	. . 
	

di.e •&kt-1l/Pan dala/W1eel--.13errow ) for 
JIV)#11h5 i .L'Otit I. 	. 	. ?, • La :. I. • ,1 , '('(•  • • 

• 	oti the 'ollowing triiis ançl corid:Lt ions • 	 • 	. 

1) you services. niayj be etiiinated on any day without assigning 
anyl reason ani without nynotice. 

.......:.., 	,. 	 •, 	. 	 . 

you will be me'dipa1ly ebcaii±i'ied and if declared fit. by the 
Faildy Poctor/.jc!1bfl.fl.O,... you will tike over the work. 

3) Youj Will he givnn ii coniiis4on @ 12f (twelve ) over the sales 
effected by you (a XC01:i)tl Qfl: th( sales of ljinried art;ic le s n& 2-- 
•sis). •CohIt;ilsslon @2(two ) and @ 8 Jeight 	) will be 
given over the sales effoetod by you on pen', cigerettos 
and cold drinks., respectively. 

i) You wny onago on/4 	ilpri (,) alter obl;a :l.nin writ). on 
per mis Ion jr otu tIlL Un:I t i:fl(. hC1)fO All i.ia bulL los i'oi' SUCh 
enghge merit 01 hci_jcrwill r ast 111)011 tou a ud t he helpers 
shall be paid by yOU0,  

5) You and your helpors ar,e to undergo Medical examination by 
a Rilway Doctor and to bedecl.aredfitlor the work. 

1) You will personally. na ra gc the s I 	etc. • i nd• 
I 	your' absence from th 	tail' should be always wIth the 

written periilcsiou ol the Unit lnchirge. 

7. You shall be dIrectly, 14n(qr e •ttroi and supervision of 
Catering/Inspector 	 . . . .. and your sales 
proceeds will be opeed for inspectlon and checkby authorised 

• 	Railway official&.SaJ IproCoods itust be depositc to•h 
Nnct gor of t ito CaLcring Unit on requisite receipt granted • 	• in this 1)0 haii , whcncjvc r cleina ntjed0 

contd . ..2. 
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GOVT. OF ASSM 
9FICE OF T13'.. DEFUT CPiM1SS lONER 	. 	. DISTRICT TINSUKLA 

Vt 	 NO0 	TAI. 5/96/pt/175 Date :-10/10/96 

: 	 . . . . 
I  F_llrtTIcTE I 

.. . . 	. 
I  I 	This is to certify that the following 
I  persons are ,  the only legal heirs of Sri Munilal Shah , 

resident of Railway Co1on, 	Tinsu'cia Town, P.O. & P.S. 

4 
Tinsukja , 	1)jstrjct Tlnsulcja , 	AEjam, who remdins 

AA 
I 
disappeared á.nce 1988. 

I 	I 

I 	I 	I 

) 
Name 	 Relationship 	Age 

• 	.1 

A. 
I I 

t 
1.Smti OIXIIQ 

I 

Devi 	 Wife 
I I 11 11  I 

2.Sri Lafrhindr Shah 	- 	Son 
.i I .............. ., I I 

3.Smtj Rite Devi 
r 	 . 	. 	 ,. I 

Daughter 
I  

t•' 	:. 
. 	. 	.,.. 	..,, 	... 

I 4.MSS Kabita Kurnari. 	.. 	. 	... 	........... .; 	.. 

I 
I 2_. ------------.: - - - r-----------a.---------------------------- 

1 	 . 	.... 	.......... 

or De jss1oner, 

I 	 Tinsukj.a 	 Ii. 
emo n0  TI\I.5/96/pt/175 	 Date 10/10/96 

Copy to -Sri Lkhiidra Shah , son of Sri r4unilal Shah 
H f r'.injormatjon with ro1Frn6e to his petition. 

1 

For Dopu 	issloner 

-- 	
I 	

'l'noukia 	/ 

'
pro,  

r 
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0 .. A .. NO.. 404/200() 

t j 
) qr 

nq. 
.1 

:1: The Central Admiristr .ve TribiLlVJ. 

3uvahat:i Een ch 	Oi,jalti 

- 

n d e I ,*Slali 

Vs.. 

IJn :i.c:n of 	lI(•I :i.ii 	.S.l: (:) 

:i:n tle ii\tt?I" cit 

W r It ten S tatemen t on beha :Lf cf 

the 1  cci den 

T hc respondents 	:1. n 	t he 	abc:ve 	csc 	most 

 
i :ec:tfU.1• ly l:ieq to state as 	ider 	n. 

1 	
T hatthe rc• pond en 	have ct or 	th iucJ h the 

or! q J. 1. appl :1. cati. on and 	Aveh 	uncle rstood t h e 	con tents 

A. h 

- 
ivt 	tl"ie 	1Dnclen ts do 	not adm:i. t any  

- 

those wh:i. ch are spec:ifi ex c:ept 
c:al ly acimi tted in 

tatefflen t 

StatefflEn ts not stteffl?nt., 
admi. tted are denied 

this written 

That 	the respondents begs tq state that the 

3., 

the 	apl :1 c:ation matter 	of is 	not w:i. thin the 

subi ec:t 

ti-l is lion 	ble Tribunal.. 

4.. 	
That in rep :1.>' to the s ta temen tsin para 4 

j. t is 	
tated that the applicant has stated in 	

this 

th 	his 	her was absc:Onded 
a t 	•fat 

from July , 1958 

wh:i ch is con t-rad :1. ctory to the statement in his letter dated 



' 

2 
, 

4 	:1:1 that his father was abs c:nd c?cI 	from De cc 	be r :1988 

- The — licence of 	Munl:I.al khah was 	exp:i.red 	on 31.12.1980. 

Tiereafter the i :i. c:en c::e 	was nc:rt tiifer red nor the applIcant 	- 

was a]. lc:w.jec:i 	to run the Pan Da:i. lah,, 

That in rp1y to the statemen t.si.n iara 4.8 

:. t is statec:I that •UG'. ai:i: 1  :1. c::an t submi ttecl a :Leqa]. Ie?:i. r 

certificate issued by I)e I:u ty Commissioner, Tinsukia d a ted 

:L(.) ,, :1.0,, :1.996 but :1 t was not a cc:ei:tec:l as the same was s:i. c:ined by 

someone for Dy. Commi ss :1 c:n e r As su c: h the applicant. was 

adv :i.sed I::'>' letter No. C/56/D/1 6/1/Pt.. II datec:l':I. 7.. 04,. :1997 to 

obtain a ...'resh :Leqal heir cert:i.ficate.. But no fresh 1.eqa:l. 

he:i. r c:ertifi cate was subm:i. tted by the app]. I can j and hence 

the rec:ues t of .....e api: :1 i c:an t was rej e c:: ted 

That in reply to the statements In para 4.10 

it is stated that the representation dated 6.. 1 1 ..2000 has 

been re ce :i. ved by the ies pon ci en ts 

7 .. 

 

That the res pon den ts den led the statement 

made in para 4.. 12.. 

8, 	That in the fac:ts and c:Lrc::ufl .anc:es of the c::e 

the application 	deserves .....) be ci :1. sr:i...ed t' :i. th c::cst 



:3 

Ver:Lf:i. c:at:ic:)n 

I.flhSttfl U PUNDIt flSIUUUUUUU IItIS*DIIOU*IIIUUU U unutitj WC;)lk.iflcj 

as 	 U 	 1 NFRi.y 1ia1:i,caon 	do 

hereby ver :i. fy that the sAa -U.-unents 	in the pa raq ra phs I 

to 8 are true to my krioci1edqe.. 

Ouahat:i 	 S:ijnature 

/200:1. 

ç 
CC 


